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Ik THE CENTRAL ADMINISTRATIVE 
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1 4-3-95 
rgisrar 

ieorc hri 	.Trijathy, learned 

counsel for t:c applicant and 	hri 

khaya Mia, learned 	itina 	csncJ 

ounci Lir thc respondencs. 

-11 cac haviJig exactly iocntical 

circus.ances wa diSDOSLO Or earl ar 

in O.
il 

.No.171 of 1994 by orders dated 

24.3.1994. TiaL, CireCtiDfl5 issuec in 

that appsication are fully applicaoic 

to this i.. 	it is, tncro-foro, 

cirecLed that the orders oasscd in 

ne sala u..Io.171 of 1994 o. actc 

upon in re;sect o th€ sresent 

api'liOant. 
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